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New Delhi this the 27th day of July, 1988
HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN
! .
HON’BLE SHRI R. K. AHOOJA, MEMBER (A)
i Radhey Shyam S/0 Fanga Slngh
R/0 252, Gautam Nagar,
Shlbhawan Pura,
Ghaziabad (UP). Applicant
: ( By Shri P. L. Mimroth, Advocate ) '
! “. . ,
- -Versus-
1. - Shri R. U. S. Prasad, |
Secretary, Department of Posts,
Ministry of Communication,
Dak Bhawan, ;
New Delh|—110001.
2. Shri R. S. Gupta,
Post Master General,
Dehradun Region,
U-Ry Circle, Dehradun.
3. Shri P. C. Joshi,*
Sr. Suptd. of Post Offices,
Ghaziabad Division, .
_ Gha2|abad (uP). Respondents
ﬁj . ( By Shri Nx» S. Mehta; Advocate )
il (
l < )
‘0 R D E R (ORAL)
Shri Justice K. M. Agarwal HE 3
. -Q. .
The |earned -counse|l for the respondents

v

-~

submitted that these pontempt

proceedings were

.initiéted on the baS|s of a notlce issued to the
applicant on 52.5.1998n Qince that notice has been

i%NV/withdrawn by subsequenﬁ~ofder dated 9.7.1998, these




e

contempt pProceedings have become infructuous cop}

of the subsequent orger dated 9.7.1998 is fijeq. 't
may be taken on record. The learned counsel for the
applicant dOes.\not dispute that dn view of tHe

document filed today, the contempt Proceedings have

become infructuous. Accordingly; these Proceedings
are hereby dropped. Rule nisi, if any, shall stand

discharged.
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